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GOVERNMENT OF PUNJAR

EXCISE AND mxdg.TmN COMMISSIONER’S OFFICE,
PLNJAB, PATIALA ’

Notification
The 17th March, 2010

No. GS.R.9/P.A.1/14/8s 31, 32 pnd 58/Amd (27)/2010.—In exercise
of the powers conferred by seations 34 abd 59 of the Punjab Excise Act, 1914
(Punjab Act No. | of 1914), read with Government of Punjab, Department of
Excise and Taxation, Notifigation Na. S.0.17/PA.1/14/4.9/2007, dated
the 24th April, 2007, and all othier powers pnabling him in this behalf, I, A. Venu
Prasad, 1.A.S., Excise Commissioner, exercising the powers of Financial
Commissioner njgke the following rules,further to amend the Punjab Liquor
Permit and Passn;lules, 1932, namely :—

: RULES
(D) h’hese rules may be ca]leiti the Punjab Liquor Permit and Pass
(First Amendmeht) Rutles, 2¢11), i

) ’They shall come into forog on and with effect from the first day
of April, 2010, |

{ ‘ -
2. Inthé Punjab Liguor Permit and Pass Rules, 1932 (herginafier referred

to as the said rules), in rule 22, afier clause (f) the following Ftausc shatl be
added, namely —

™= (&) A fee at the rate of rupee one per proof litre on Indian Made
Foreign Liquor and tupee one per bulk litre on Beer, shall be recovered
al the time of issvejof permit to the L-1 licensees : |

Provided that no permit fee shall be charged in the case
of sale of Indian Made Foreign Liquor or the Beer by a L-1
licensee to an-other L-1 licensee, if such fee has already
been paid :

Provided further that the pavment of permit
fee shail be made by cash or through demand draft,
banker's cheque, pay Grder or other pre paid Bank
instruments into the account of Excise and Taxation
Commissioner, Punjab, and the receipts on this count
may, then be transterred by him to the Excise and
Taxation Technical Service Apency on monthly basis.”,
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namely —

Inthe said rules, for rule 22-B. the following rule shall be substituted,

“22-B. Apermit in form L-S0A for purchase, iransport and possession
of Indian Made Foreign Liquor and Imported Foreign Liquor and
Beer ofany quantity may be issued to a person for a specified period,
not exceeding twenty four hours on a pavment of rupees three
thousand in the areas falling with in the Jurisdiction of Municipal
Corporations including areas falling within five kilometers of the
outer boundaries of Municipal Corporations, rupees one thousand
for all Municipal Committees and including areas falling within three
kilometers of their outer boundaries, and rupees five hundred for all
other areas for the eelebration of a special oceasion in a marriage
palace or & banquet hall or at a temporary enclosure at a public
place. The said person can purchase aforesaid liguor and beer from
any L2 vend within the excise circle in which the venue of celebration
Is situated.”. -

A. VENU PRASAD,

Ekcise Commissioner, Punjab.




